
for import by bulk consumers to keep 
a c W  on prices of these tyres. To 
encourage mation of h b  capacity 
for the manufacture of automotive 
tyres and tubes, the industry has 
been exempted from licensing under 
the hiustries (Development and Re- 
gulation) Act. Government have also 
ensured maximisation' of tyre pro- 
duction through continuous monitor- 
ing and regular interaction with tbs 
industry. 

Raw MaCeMs for Plastic Indrstrks 

3810. SHRI SHYAM LAL K.4- 
MAL: Will the PRlME MlNlSTER 
be pleased to state: 

- (a) whether plastic packaging In- 
dustries in private sector are on the 
verge of closure due to abnormal in- 
crease in the price of raw materials 
like polyester, plastic adhesives and 
pdyester inks: and 

(b) if so, the steps proposed to he 
taken to reduce prices of the raw 
materials? 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOWAN): (a) Coasequent to the in- 
crease in price of petrokurn products 
during the gulf ~risis and also recen- 
tly, as well as the excbange rate ad- 
jusbmmt and other fiscal measures af- 
ter Union Budget. prices of all petro- 
chemical material including plastics 
have increased. 

(b) There is no price control over 
petrochemical items including plastics. 

3811. SHRI HANNAN MOLLAH: 
Will tbe PRIME MINISTER !JC 
pleased to atate: 

(b) if so, after Bhopal Gas kak 
experience, what kinds of corporate 
liability the Government propose to 
establish; and 

(c) how the Government propose 
to ensure multinational corporate 
liability? 

THE MINlSTER OF STATE 1N 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHlNTA 
MOHAN): (a) The Factories (Amend- 
ment) Act places the responsibility for 
ensuring the safety, health and welfare 
of workers on the occupier. The ern- 
phasis has thus shifted from a pres- 
criptive approach to one of self-rrgu- 
lation. The enforcement agency musl 
impart technical guidance and use per- 
suasive methods to see that the occu- 
pier discharges his statutory responsi- 
bility. I n  the event of serious or per- 
sistent default punitive measures 
should be adopted against the occupier. 

(b) and (c) Ministry of Environment 
and Forests are proposing to bring up 
a comprehensive legislation for sett- 
ing up a National Environment Tribu- 
nal which shall take care of Corporate 
Liability. including multinational Cor- 
porate liability. 

3812. SHRI UPENDRA NATH 
VERMAi Will the PRIME MINIS- 
TER be pleased to state: 

(a) whether the Hindustan Fertilizer 
Corporation has been incurring losses 
from its very inception in 1978; 

tb) whether eight Chairman-cum- 
Managing Directors were appointed in 
the above undertaking durimg the pe- 
riod of thirteen yeam and none of 
them was allowed to complete hi term 
of flve years; if so, the reasons there- 
for: 

(c) whether the total loss incurred 
by tkc Hisdustan Fsrtilizct Corpora- 
h so far has exctadcd it$ total =pi- 
la1 outlay. 


